7 Oral Answers

key ores we have decided to reduce the
import of high quality ore and iron ore is one
of those tems where we Intend to reduce
and put ceiling on the export of high qualtty
ore (Interruptions)

[Translation |

MR SPEAKER It isgood that we have
a number of hon Members by the name ot
Janardan

(Interruptions)

SHRI JANARDAN TIWARt Mr
Speaker, Sir, through you, | want to know
from the Government whether in view of
large reserves of ferro-manganese in Bihar,
the Government propose to set up new In-
dustry based on this ore in Bihar?

[Enghsh]

SHRI DINESH GOSWAMI  Sir, | have
come from Madhya Pradeshto Bihar But my
answer willbe the same that we do not intend
to go in for State undertakings on this if my
hon friend can persuade his own Govern-
mentthere in Bthar and also private industri-
alists to set up industries In Bihar, we will
definitely give the highest consideration

[Transiation )

SHRI PRAHLAD SINGH PATEL Mr
Speaker, Sir, the industnalists are ready to
set up industries in Balaghat | want to know
what facilties will be provided to them by the
Government? | would lke to tell the hon
Minister that apart from manganese ore,
large reserves of copper-ore are also avail
able there Therefore my second supple-
mentary question 1s whether Government
propose to set up any alloy based industry
there?

[Enghish)

SHRI DINESH GOSWAMI  Srr, so far
as the first question 1s concerned, my an-
swer will be the same Obviously we have
now lberalised, we have made it broad-
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banded so that an industrialist can change
his product mix Obviously, whatever help
we can give, we will give, but ¢t will depend
upon the applications that come to us We
will give favourable consideration to all the
applications

So far as the other question 1s con-
cerned, well, | am not 1n a position to reply

now He may give a separate notice for it

Review of Policy on Direct Foreign

Investment
+
‘781 SHRI PRAKASH KOKO
BRAHMBHATT
SHRI KUSUMA KRISHNA
MURTHY

Willthe Minister of FINANCE be pleased
to state

(a) whether Government are contem-
plating to review the policy on direct foreign
investments in india

(b) f so, the reasons therefor

(c) the reasons for poor response from
foreign investors despite our policy to en-
courage foreign investment and vast market
for their products, and

(d) the specific reasons for low foreign
investment in India and the steps taken to
rectity the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIANIL SHAS-
TRI) (a)to(d) The Governmentrecognises
that foreign investment can make an impor-
tant contribution In our effort to modernise
our industry, make it more competitive inter-
nationally and give it marketing links in highly
competitive world markets Foreign Invest
ment is welcome in our priority areas of
interest

The Government does not propose to
follow an open door policy of eliminating all
restnctions on foreign investment. But there
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are large areas where it is welcome

There Is a constant endeayour to make
the policy more transparent and to ensure
speedier decision making

[Transiation |

SHRIPRAKASH KOKO BRAHMBHATT
(Baroda) Mr Speaker, Sir, may | know the
number of countries and the quantum of
foreign investment made by each in our
country so far and the total investment made
out of that 1n various projects?

SHRI ANIL SHASTRI Mr Speaker,
Sir, an investment of Rs 316 crores has
been made so far

SHRI PRAKASH KOKO
BRAHMBHATT Mr Speaker, Sir, may |
know the reasons why no investment has not
been made by the big countries like US A,
UK and France?

SHRI ANIL SHASTRI Mr Speaker,
Sir, it 1s not so As | stated eariler, foreign
investment to the tune of Rs 316 crores has
been made The United States of America
tops among the countries which have made
investment in our country America has in-
vested an amount of Rs 6215 lakhs, Eng-
land’s share of investment is Rs 3346 lakhs
and that of Japan and Australia Rs 877
lakhs and Rs 300 lakhs respectively Be-
sides, N | Rs have also invested an amount
of Rs 2117 lakhs in India | have with me a
long list of investing countries

[Enghsh]

SHRIMATI UMA GAJAPATHI RAJU
Sir, will the Minister give us an assurance
that only in the region of hi-tech foreign
investment will be given priorty and not In
consumer goods?

SHRI ANIL SHASTRI On this the
Government's policy is very clear that for-
eign technology will be allowed only in those
areas where sophisticated technology is
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required In the case of consumer durables
and consumer products foretgn technology
will not be followed

SHRI SONTOSH MOHAN DEV Sir, In
the reply, the Minister has stated that the
Government is not going to follow open door
policy But at the same time, he has stated
that there s a large scope Canthe Minister
specify the areas of scope for this technol-
ogy to come?

SHRI ANIL SHASTRI Actually what |
have stated is that toreign investment would
be allowed in areas which are In the priority
sector and foreign investment continues to
be regarded as a vehile of transter of tech-
nology But, we have selected some areas
hke steelindustry, earth-moving industry and
other heavy engineering tems where this
technology will be allowed

SHRIBALGOPALMISHRA Sir, Iwould
ke to know from the hon Minister as to how
much foreign capital has been invested In
the consumer sector and in the hi-tech sec-
tor

SHRIANILSHASTRI S, {donothave
this information now | will send itto the hon
Member later

SHRIJANARDHANA POOJARY. Sir,a
pragmatic approach is required so far as the
foreign investment 1s concerned We have
got paucny of funds for completion of the
projects So, in order to complete the proj-
ects of the State Governments, the Kerala
Government has drawn up a scheme which
1s a very good scheme In that scheme, they
have created a fund in which 40 per cent of
the share would be for the Non-Resident
Indians and the State Government guaran-
tee would also be provided for the comple-
tion of the projects Now, the Karnataka
Government has sent proposals for the
completion of the projects of Krshna and
Cauvery | would like to know from the hon
Minister whether the Government of India
would give permission to have the NRI in-
vestment so far as these projects are con-
cerned
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SHRI ANIL SHASTRI: Sir, we have
always encouraged NRI investment in India
and if the particular reference made by the
hon. Member is within the framework of our
Govemment’s policy, we will give our con-
sideration.

SHRI S. KRISHNA KUMAR: Sir, for-
eign investment in our country is an ex-
tremely sensitive area and we have always
been clear that the first priority should be the
protection of our national interests and the
principle of self-reliance. The whole world is
becoming inter-dependent and most of the
countries are following a pragmatic approach
inrelations to foreigninvestment. Even China,
one of the last bastions of conservative
communism, is allowing 51 per cent foreign
investment in their domestic industry. Yes-
terday, the Government's High Commis-
sioner in London highlighted the maze of
bureaucratic procedures and bottlenecks
which inhibit foreign investment in our coun-

try.

| would like to know from the Govern-
ment, against this background, what are the
steps contemplated by the Government to
relax the limits as well as streamline the
procedures for foreign investments in prior-
ity areas of investment in our country.

| would also like to know whether the
Government would consider establishing
under the auspices of the Government itself,
a one-stop service for foreign investors like
the single-window service, which is being
allowed for investors within our country, in
order to enable the foreign investors to track
their projects through the maze of proce-
dures and Government departments in our
country. This is one service they have been
asking for.

SHRI ANIL SHASTRI: Ithink, it is wrong
to compare India with any other country.
Normally, there is a tendency to compare us
with Thailand or Indonesia. | would like to
point out tothe hon. Member thatinthe case
of Thailand and Indonesia and such other
countnes, the foreign investments are basi-
cally for export, whereas when foreign
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companies come :nto India for investment,
their thrust is for do: nestic sale anditis not so
much for export. Our policy has been differ-
ent-from that of other neighbouring coun-
tries. It is not comrect to say that foreign
investment has been coming down. | have
the figures with me. Of course, the total
number of collaborations over the period of
lastthree years has come down. Butthe total
investment has gone up. In 1987, it was Rs.
107 crores. In 1988, itwas Rs. 239 crores. In
1989, it was Rs. 316 crores. So, it is three
times as much as that of the investment
made in 1987.

About the measures that have already
been taken, as the hon. Member is aware,
there are two types of applications received
generally. One application is the composite
application where foreign collaboration,
capital goods, industrial licence application
has been submitted by the party, for which
there is a Project Approval Board in the
Ministry of Industry. It is one-stop clearance.

Then, there is foreign collaboration which
has to be referred to the Finance Ministry
andcleared by the Foreign Investment Board.
Some of the other imritants whichthe Govern-
ment have tried to remove are—it is a long
list. One is, the Ministry of Home Affairs has
issued instructions to facilitate foreign tech-
nicians, managers etc., to get short-term
visa while their application for long-term visa
is under consideration. A decision has been
taken to allow foreign technicians......

PROF. N.G. RANGA: It is a long reply
you are reading. You can keep it on the

Table. The hon. Minister goes on read-
ing so far, how are we able to follow?

MR. SPEAKER: | am asking him not to
read... .

(Interruptions)

SHRI NIRMAL KANTI CHATTERJEE:
He saysthatthe answer is very long and why
does he not lay iton the Table? You may give
a ruling also that if the question is long, that
should also be laid on the Table of the
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House! {Interruptions)
MR. SPEAKER: Order please.

SHRI ANIL SHASTRI: | think, he does
not mind a long answer.

Foreign companies can now apply di-
rectly in their own names for industrial li-
cence/foreign collaboration. They can reply
and then go in for a joint venture after the
approval. The validity period of foreign col-
iaboration approvals has been raised to two
years. Remittances of dividends and royalty
payments are permissible before final in-
come-tax clearance is obtained. it has been
decided to permit liaison offices of foreign
companies to book orders... ... {Interrup-
tions)

SHRI SONTOSH MOHAN DEV: Heis
answering better than the senior Ministers.

MR. SPEAKER: Shri Nirmal Chatter-
jee.

SHRI NIRMAL KANTI CHATTERJEE:
The basic reason for either having loans
from outside or getting foreign investment is
that our savings rate is low. We want a higher
investment rate in the economy. Now the
questicn does arise that in trying to get
external savings, why is it that we prefer
foreign investment rather than foreign loans?

Part (b) of my question is, whether or
not, in order to get foreign investment, you
are going 1o liberalise the Foreign Exchange
Regulations Act in any manner?

(b) What amount of outflow and inflow
due to foreign investment at home has taken
place and what are the comparative figures?

SHRI ANIL SHASTRI: The Foreign
Exchange Regulation Act is not coniem-
plated 1o be revised at the moment. As the
hon. Member is aware, we are allowing 40%
equity and in places where exports will be
guaranteed by the foreign investors, there is
no upper limit and it can go up to 100. The
Government's policy is there and will remain
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to encourage foreign investment. There is
not going to be any change for the time
being.

[Translation ]

SHRI KIRPAL SINGH: 1 would like to
know from the Hon’ble Minister whether the
N.R.Is. who want to invest in the industries,
would be encouraged? N.R.Is., especially,
the Punjabis, who were refused visa to come»
to Punjab by the previous Government are
interested in setting up industries in Punjab.
What is the policy of the Government in this
regard?

SHRI ANIL SHASTRI: Under the policy
of our Government, if anyone from abroad
wants to set up an industry in india, he would
be allowed to do so.

[English]

SHRI SAMARENDRA KUNDU: | am
very happy the hon. Minister has said that we
do not have an open door policy on foreign
investment. But there is a problem, During
the last few years, seeking advantage of our
liberalised import policy, the multinationals
have grown up and we have justified the
liberalisation policy because we want to get
to our country high-tech technology. The
Government's thrust is pro-employment, to
create more employment. This high-tech
technology is usually the monopoly of the
multi-nationals who believe in automation.
Therefore, will the hon. Minister review the
situation and see that the growth of the multi-
nationals is contained and, at the sametime,
the employment-oriented technology is
brought to our country through foreign in-
vestment policy.

SHRI ANIL SHASTRL: it is a good
suggestion and | assure the hon. Member
that we will take this into consideration.

[Translation }
DR. SHAILENDRANATH SHRIVAS-

TAVA (Patna): It is clear from the figures
about the investment made by various coun-
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tries given by the hon Minister that maxi-
mum Investment has been made by the
United States of America | would lke to
know whether Government considers it sat-
isfactory? | would also like to know whether
Government 1s in favour of encouraging
American investment or discouraging 1it?
What 1s the intention of the Government in
this regard?

SHRI ANIL SHASTRI No country Is
directly linked with foreign investment Which
ever country has made investment in our
country 1thasdone so underthe policy of our
Government Therefore itis notourpolicy to
encourage or discourage any country

[English]

Strike by Staff of Bolangir Anchalik
Gramya Bank

*783 SHRIBALGOPAL MISHRA Will
the Minister of FINANCE be pleasedto state

(a) whether the staff of the Bolangir
Anchalik Gramya Bank have been on indeti-
nite strike since 22 March 1990

(b) what are their principal demands

(c) whether therr demands include staff
benefits which have been approved by the
National Bank for Agriculture and Rural
Development (NABARD)/State level forum/
Union Government and these benefits are
being enjoyed by staff members of other
gramiya banks of Onssa and other States,
and

(d) if so, the steps being taken to fulfil
therr demands”?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIANIL SHAS-
TRI) (a)to (d) A statement s laid on the
Table of the House

STATEMENT

The National Bank for Agriculture and
Rural Development (NABARD) has reported
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that a section of the staff of Balangir Anchalik
Gramya Bank, Bolangir (Orissa) had gone
on strike from 22390 to press cerain
demands The strike has been called off on
14490

2 The principal demands made by the
Officers Association and staff unions relate
to the posting of office bearers of the unions
at head office of the bank, provision of bipar-
tite settlement, matters relating to service
conditions of messengers, and formulation
of transfer policy and its implementation,
implementation of promotion policy, rein-
statement of suspended staff, implementa-
tion of approved benefits such as house
building loan, remote area allowance, offici-
ating allowance and group insurance bene-
fit withdrawal of alleged victimisation, proper
and scientific management of Bank’s funds
and personnel, etc

3 Government and NABARD have 1s-
sued detared instructions to the Regional
Rural Banks from time to iime on matiers
relating to promotions in the RRBs and for-
mulation of service regulations by each
Regional Rural Bank It is reported that the
demands relating to bad climate allowance
as per the rules of Government of Orissa,
revised pay scales andrevisedrates of house
rent allowance allowed by the Government
of Orissatoits employees, livenes to perma-
nent messengers, housing loans, provision
for bipartite forums for recognised workmen
unions, release of Dearness Allowance and
Addrtional Dearness Allowance as per the
State Government rules etc have been ful-
filed The management of the Gramin Bank
has also agreed tothe regularisation of posts
of existing sweeper and water-boys en-
gagedpriorto8 10 84, revisionof pay scales
in accordance wtth the decision of the Gov-
ernment of Onssa in respect of thewr own
employees, regular bipartite meeting with
the representatives of staff unions, review of
cases of suspension and transfers on indi-
vidual mert etc

4 Norms have alsc been laid down for
the regulansation of the services of messen-
gers working in the Regional Rural Banks



